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INTRODUCTION

[, the Chairperson, Committee on the Welfare of Scheduled Castes and
Scheduled Tribes having been authorised by the Committee to finalise and submit the
Report on their behalf, present this Twenty First Report (Seventeenth Lok Sabha) on
Action Taken by the Government on the recommendations/observations contained in
the Ninth Report (Seventeenth Lok Sabha) on “Study of atrocity cases against
Scheduled Castes and Scheduled Tribes with respect to implementation of the
Prevention of Atrocities Act, 1989 with special reference to cases related to withholding
of pensions and retirement benefits of SC/ST Employees” pertaining to the Ministry of
Personnel, Public Grievances and Pensions (Department of Pensions and Pensioners
Welfare).

2. The draft Report was considered and adopted by the Committee at their sitting
held on15.12.2022 (Appendix-[l}.

3. The Report has been divided into the following chapters:-

I Report
I Recommendations/Observations which have been accepted by the
Government.

i Recommendations/Observations which the Committee do not desire to pursue
in view of replies of the Government.

v Recommendations /Observations in respect of which replies of the Government
 have not been accepted by the Committee and which require reiteration.

vV Recommendations / Observations in respect of which final replies of the
- Government have not been received.

4. An analysis of the Action Taken by the Government on the recommendations
contained in the Ninth Report (Seventeenth Lok Sabha) of the Commiittee is
- given in Appendix-ll.

New Delhi; DR. KIRIT P. SOLANKI
20 December, 2022 Chairperson
Agrahayana 1944{Saka) Committee on the Welfare of

Scheduled Castes and
Scheduled Tribes.
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CHAPTER -1

REPORT

This Report of the Committee on the Welfare of Scheduled Castes and Scheduled
Tribes deals with the action taken by the Government on the
Observations/Recommendations contained in their Ninth Report (Seventeenth Lok
Sabha) on “Action Taken report .on the subject — "Study of Atrocity Cases against
Scheduled Castes and Scheduled Tribes with respect to implementation of the
Prevention of Afrocities Act, 1989 - with special reference to cases related to

withholding of pensions and retirement benefits of SC/ST employees”

1.2.  The Ninth Report (Seventeenth Lok Sabha) of the Committee was presented
to Lok Sabha and laid in Rajya Sabha on 13" December, 2021. The Report contained
3 Observations/Recommendations and third recommendation divided into nine sub-
headings. Action Taken Replies in respect all the Observations/Recommendations
contained in the Report have been received from the Government. The replies have

been examined and are categorised as follow:

l. Recommendations/Observations which have been accepted by the
Government (Sl. No.2 & 3)

il Recommendations/Observations which the Committee do not desire to pursue
in the light of the replies received from the Government (NIL)

[ Recommendations/Observations in respect of which replies of the
Government have not been accepted by the Committee and which require
reiteration (Sl. No.1)

v Recommendations/Observations in respect of which final replies of the
Government have not been received (NIL).



1.3 The Committee will now deal with the Action Taken by the Government on
those Observations/Recommendations whic: iieed reiteration or comments. The
Committee trust that utmost importance will be given to the implementation of the
recommendations accepted by the Government. In case, where it is not possible for
any reason to implement the recommendations in letter and spirit, the matter should
be reported to the Committee with reasons for non-implementation. The Committee
desires that Action Taken Notes on the recommendations/observations contained in
Chapter-l and Final Action Taken Notes in respect of the recommendations contained
in Chapter-V of this Report be furnished to it urgently and in no case later than six
months of the presentation of the Report.

Recommendation S.No.1

1.4 The Committee take a very serious view of the allegations levelled by Akhil
Bhartiva Adivasi Vikas Parishad, New Delhi, in its representation to the Committee.
An empioyee who works for major part of his life for an organisation is denied his rights
to pension for a reason which is not his/her fault. The Committee believes that when
a person is employed in an organisation, it is the duty of the organisation to get all
his/her credentials verified at the time of joining. This includes verification of his/her
caste certificate on the basis of which he/she has obtained employment. If the
organisation carries out the verification process immediately on joining of a person,
then no person can gain employment on the basis of false caste certificate. The
Committee has observed that presently verification of caste certificate is started at the
far end of the career of the employee. Withholding pension benefits for these persons
is gross harassment of the employee both mental, financial and also physical because
a person nearing retirement is almost a senior citizen with humerous health and family
responsibilities. The Committee believes that the organisation of an employee should
be held responsible for not getting an employee's caste certificate verified at the time
of joining and keeping it pending for years together. The onus lies with the organisation
and not the employee for this lapse and so in no ways shouid pension and other
retirement benefits of the employee be withheld for no fault on histher part. The
Committee strongly feels that this is a modus-operandi employed by the concerned
organisations/PSUs to harass SC/ST employees.

Hence, the Committee strongly recommend that DoP&T should issue guidelines
whereby caste certificate of an employee is verified within six months of his joining the
service failing which his certificate should be treated authentic unless otherwise
proved before his/her confirmation. The Committee recommend that DoPTin
coordination with the State Government should make verification of caste certificate a
time bound exercise so that its not used as a tool to harass gullible SC and ST
employees at the time of retirement by any organisations/department/
PSUs/autonomous bodies efc.

The Ministry of Personnel, Public Grievances and Pensions(Department of
Pensions and Pensioners Welfare) should issue clear guidelines to all
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PSUs/organisations/ Public Sector Banks etc. that caste cerfificate of a person be
verified within six months of joining of a person. The State Level Scrutiny Committee
who has issued the certificate be asked to verify the authenticity of the certificate in a
minimum time of six months or before confirmation of the employees whichever is later
at any cost in case of any reason on state level scrutiny committee is not able to do i,
it must take extension in writing by recording the reasons thereof but nor more than
six months at any cost.

Reply of the Government

1.5 As per the Government of India (Allocation of Business) Rules, formulation of
policy and co-ordination of matters relating to retirement benefits to Central
Government employees and administration of Central Civil Services (Pension) Rules,
1972, the Central Civil Services {(Commutation of Pension) Rules, 1981, the Central
Civil Services (Extraordinary Pension) Rules, 1939; the All India Services (Death-cum-
retirement benefits) Rules, 1958, and any other scheme reiating to Central
Government pensioners, is entrusted to the D/o Pension and Pensioners’ Welfare
(DoP&PW). In pursuance of directions of the Parliamentary Committee on the Welfare
of SCs and STs conveyed during the meeting held on 18.12.2020 for releasing the
pensioners benefits of the retired ST employees, DoPT, vide its OM dated 12.1.2021
(copy at Annexure 1) had requested DoP&PW to take necessary action in the matter.
Further, a copy of these recommendations has again been forwarded to that
" Department for necessary action (copy at Annexure )

As regards the verification of caste of a candidate, it is stated that the responsibility for
issue and verification of caste certificate lies with the concerned State/UT
Government. The Hon'ble Supreme Court, vide its Order dated 2.9.1994 in the matter
of Kumari Madhuri Patil vs Addl. Commissioner, has laid down the detailed guidelines
for effective verification of the Caste Certificates of the employees by the Stafe
Government. '

DoPT, from time to time, has issued various instructions to the States/UTs and the
Central Government Ministries/Depariments for timely verification of the caste
certificate. DoPT instructions dated 31.10.1975 provides that where a candidate
belonging to a SC and ST is unable to produce a certificate from any of the prescribed
authorities, he may be appointed provisionally on the basis of whatever prima facie
proof he is able to produce in support of his claim subject to his furnishing the
nrescribed certificate within a reasonable time and if there is genuine difficulty in his
obtaining a certificate, the appointing authority should itself verify his claims through
the District Magistrate concerned. DoPT, vide letter dated 20.3.2007, have requested
the State/UT Governments to issue instructions to the District Magistrates/District
Collectors/Deputy Commissioners of the Districts to the effect that they should ensure
at their own level that veracity of the Caste/Community certificate referred to the district
authorities is verified and reported to the appointing authority within_one month of
receipt of request from such authority. The State/UT Governments were also
requested to initiate disciplinary proceedings against the officers who default in timely
verification of Caste Status. [n pursuance of the directions given during the sitting of
the Parliamentary Committee on the Welfare of SC and ST on 18.12.2020, DoPT has
again issued a letter to all the State/UT Governments, with endorsement to ali the
Central Government Departments/ Ministries, on 19.3.2021 reiterating the instructions
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on timely verification of the caste certificate of the employees (copy enclosed as
Annexure HI).

Comments of the Commitiee

1.6 The Committee note that DoPT in their reply has stated that the
responsibility for issue and verification of caste certificate lies with the
concerned State/UT Government. However, the Committee feel that reiterating
the instructions only on timely verification of the caste certificate of the
employees is not enough. Pension of employees who were appointed before
1995 should not be withheld even if their caste certificates have not been
verified or there is delay in verification of caste certificate. in each and every
delayed cases, responsibility may be fixed and it may be freated as an offense.
The main focus of the Committee was on the need for issuing guidelines to verify
caste certificate of an employee within six months of joining the service which
has not been addressed yet to get the desired results. The Committee are of the
view that DoPT should issue instructions/advisory to all Chief Secretaries of the
States and Union Territories to get verified all caste certificates of employees
within six months from date of joihing of service and there should be zero
tolerance where retired employee is made victim to deny pension in the name
of non-verification of caste certificate.

Recommendation SI. No.2

1.7  Many a times it is seen that verification process takes a long time because old
records are not accessible. This especially is the case if verification is being done after
30-35 years of joining of a person. Records who are very old are difficult to access.
Most employees in offices are retired or transferred by then and they are unable to
verify the authenticity of a certificate issued by their predecessors a long time ago . In
this context the Committee would like to quote the following OMs of DoPT

> DoP&T OM No. 230/08/2005-AVD |l dated 25.05.2005 &DoP&T OM no.
36011/3/2005-Estt(Res) dated 09-09-2005.----copy placed at Annexure
A

» CVC Circular No. 98/DSP/9(Part-2) dated 07-03-2016, “Action on
Anonymous /Pseudonymous Complaint copy placed at Annexure B

The above-mentioned OMs and CVC circular clearly stipulate that the verification of
only those employees with ST caste certificates should be done who were appointed
after 1995 under various Ministries/Departments including CPSUs or on initial
appointment /Promotion. Moreover, as per CVC guidelines, no action should be taken
on Anonymous/Pseudonymous Complaints. The Committee in view of number of
complaints/representations received desire that DoP&T, being the nodal agency in this
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regard may reiterate its circular to all Ministries/Departments and PSUs that pension
benefits and emoluments of SC/ST persons who were appointed before 1985 should
not be withheld in case their caste certificates have not been verified. Also, for those
employees who have been appointed after 1995, the process of verification should be
completed within three months from date of presentation of report of the Committee.
The Committee reiterate that under no circumstances, pension be withheld by any
organization/Department/PSU.

Reply of the Government

1.8  As stated in the reply given against point 1 above, BoPT policy instructions
provides for timely verification of the caste certificate. In fact, DoPT, vide letter No.
36022/1/2007-Estt (Res) dated 20.3.2007, has requested the State/UT Governments
to issue instructions to the District Magistrates/District Collectors/Deputy
Commissioners of the districts to the effect that they should ensure at their own level
that veracity of the Caste/Community certificate referred to the district authorities is
verified and reported to the appointing authority within one month of receipt of request
from such authority. The State/UT Governments were also requested to initiate
disciplinary proceedings against the officers who default in timely verification of Caste
Status. These instructions have been reiterated vide OM dated 19.3.2021 (Annexure
i).

Insofar as the OM No. 230/08/2005-AVD II, dated 25.05.2005, regarding
verification of caste certificate of the employees, belonging to ST category, who were
appointed after 1995, is concerned, it is stated that this OM was issued by DoPT in
pursuance of the Hon'ble Delhi High Court Order dated 12.1.2005 in the CWP No.
5976/2003, in which the Hon'ble Court had directed o verify the ST certificates of
those employees, who had secured employment between 1995 and 2000, and
thereafter take appropriate action in accordance with law. In pursuance thereto, DoPT,
vidle OM dated 25.5.2005, had set up a coordinating mechanism under the
chairmanship of Additional Director, CBl, to conduct verification of caste of the
employees who had secured employment on the basis of ST certificate. Thus, the OM
dated 25.5.2005 was only issued to comply with specific directions of Hon'ble Delhi
High Court and it did not frame any policy regarding verification of caste certificate of
the employees. The policy in this regard provides that timely and effective verification
of caste status is necessary so that the benefit of reservation and other schemes of
concessions etc. go only to the rightful claimants. It also provides that a
caste/community of a person may get descheduled after initial appointment and
hence, verification of caste status at every important upturn of employee's career is
also necessary.

The OM No. 36011/3/2005-Estt(Res), dated 09-08-20095, (as referred), while
reiterating DoPT's instructions that verification of caste status is necessary at every
important upturn of employee's career, also reiterates DoPT's earlier instructions that
the appointing authorities should include a clause in the offer of appointment of the
SC/ST candidates that their appointment is provisional subject to verification of their
caste/community and that if the verification reveals that the claim to belong to SC/ST
is false, their services will be terminated forthwith without assigning any further
reasons and action may be taken under the provisions of the Indian Panel Code for
production of false certificates. Thus, the OM dated 9.9.2005 is nothing but reiteration
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of DoPT instructions regarding verification of caste certificates of the employees.
These instructions have been reiterated vide letter dated 19.3.2021, as mentioned
above. However, D/o Pensions and Pensioners’ Welfare is the nodal Department
insofar as pensionary matters are concerned and a copy of these recommendations
has been forwarded to the DoP&PW (copy at Annexure Il).

Comments of the Committee

1.9 The Committee note that DoPT in their reply stated that the OM dated
9.9.2005 is nothing but reiteration of DoPT instructions and reply of Delhi High
Court Order dated 12.01.2005 regarding verification of caste certificates of
employees. The Committee was of the view that pension benefits and
emoluments of SC/ST employees who have retired on superannuation should
not be subject matter of harassment/victimization. The Committee are of the
clear view that on initial appointment proper and in-depth verification/inquiry be
made within six months of appointment. It may not be lingered up fill
superannuation unless and until there is prime facie cogent reason to verify
caste certificate and in any case the pensionary and other benefits should not
be withheld. For this purpose suitable guidelines should be issued to all States
and Union Territories again.

Rebommendation S.No.3

1.10 The verification process for caste certificates is usually initiated upon receiving
complaints against a person. Unless the complaint so received prima facie appears to
be genuine, the Committee feel that it should not be entertained.
Pseudonymous/anonymous complaints should not be entertained at all because the
same may be due to malafide intentions. The Committee hence recommend that the
process of verffication should be streamlined so that it does not become a tool for
harassing innocent people. While going through the deliberations of the withesses
called for the sitting of the in September, 2020, December, 2020 and March, 2021,
the Committee observed that most cases of verification of caste certificates are
referred to State Level Scrutiny Committees which are the focal organisation to carry
out the verification process. [t has been observed that the State level scrutiny
Committees usually cause inadvertent delay in processing the cases causing extreme
mental harassment and financial difficulties to the retired employees. The Commitiee
therefore strongly recommend that working of State level Scrutingy Committees be
streamlined. The Ministry of Personnel, Public Grievances and Pensions(Department
of Pensions and Pensioners Welfare) should bring out clear guidelines which should
be adhered to by all the State Governments/State Leve! Scrutiny Commitiees. The
verification process should be completed within six months and responsibility should
be fixed for any inordinate delay during the process of the verification of caste
certificate.
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Since such cases are steadily on the rise in almost alt organizations and DoPT being
the nodal agency in this regard the Committee recommend that clear guidelines should
be issued in covering the following points:-

()

(ii)

(i)

(iv)

(v)

(vi)

Initial Verification of caste certificate must be completed at the time of
Interview and joining.

It should be completed by the concerned
Department/Ministry/PSUs/Banks/Autonomous body within six months of -
joining the candidate.

The Committee are of the firm view that at any cost, verification of caste
certificate must be certified at least before completion of probation period
of the employees i.e. 02 years of the joining. In case verification of caste
certificate is completed in to do at the time of interview, joining or before
atleast probation period or before than the accountability be fixed on the
person responsible for undue delay caused by the employees concerned.

As per Limitation Act, limit for verification of caste certificate must be given
otherwise purpose of caste certificate would be defeated and there is
every apprehension that power to verify caste certificate would be grossly
misutilized by the officer/staff concerned as is being done presently by the
number of authorities in the State by taking inordinate delay in verification
of caste certificate.

The Limitation Act must also be made applicable to State Caste Scrutiny
Committee in every State to contain them to take unlimited period to verify
caste cerificate and caused relentless stress or to live in fear and
experience traumatic events that may occur after retirement.

The Committee feel that it is ironic that almost all the Ministries,
Department, PSUs, Banks and Autonomous Bodies, SCs and STs are
facing same problem of verification of caste certificate during the joining,
promotion, probation before and after retirement and still nothing concrete
have been done by the DoPT, Ministry of Social Justice and
Empowerment and Department of Tribal Affairs, NCSC and NCST to
resolve their vital issue of livelihood and life. The Commitiee express its
deep sentiments and dissatisfaction over the working of the concerned
Ministries/Departments etc. to keep their eyes and ear close on this vital
matter. The Committee, therefore, strongly recommend DoPT to sensitize
all the Ministries/Departments/PSUs/Banks and other autonomous bodies
to work speedily by taking in view of the above guidelines received from
the Parliamentary Committee on the Welfare of Scheduled Castes and
Scheduled Tribes and unless and until formal guidelines to this effect is
issued by the DoPT in consuitation of Ministry of Social Justice and
Empowerment, Ministry of Tribal Affairs and State Government.



(vii)

(viii)

(ix)

1.11

The Committee in view of the foregoing paragraphs and observation have
strongly recommended that Ministry of Social Justice and Empowerment in
consultation with DoPT, Ministry of Law and Justice (Legislative Department)
and State Government must draft a suitable legislation keeping in view the
observation made by the Parliamentary Committee and after approval of
Cabinet, introduce it in the next Budget Session of Parliament 2022 to get it
passed. The Committee are of the firm view that after passing of Prevention of
false caste certificate Bill by incorporating suitable provision to protect the
interest of the SCs and STs community, most of the issue of inordinate delay in
verification of caste certificate at the Centre and State level to verify caste
certificate and accountability of the erroneous officer/staff will be fixed
automatically.

Pension guidelines to release pension may also be issued for those whose
caste certificates have not been verified fill the time of retirement. SC/ST
persons whose parents, grandparents had already got caste certificate from
Competent Authority must allow to get caste certificate in order to facilitate their
wards to take admission in school and get job and other benefits unless until
prima facie case of false certificate declared by the Revenue Department of the
State Government. The Supreme Court judgement for not verifying the ST
caste certificates made before 1995 must be followed in letter and spirit.

For those nearing retirement or retired, if a certificate has been issued by a
competent authority that has not been verified till his retirement due to the .
absence of records or any other reasons then verification of caste certificate at
the far end of retirement wouid lead to mental, physical and financial
harassment of the retiring person. Moreover, at that stage, it is not possible to
retrieve salary allowances, L. TC and medical facilities etc. extended fo them by
the Government during their service period of 30-40 years. In such a scenario,
the Committee feel that it's a grave injustice and atrocity on SC or ST to stress
on verification of their caste certificate and denial of retirement benefits after
working all his prime young life for an organisation. The last resort in such cases
is for the employee to move court which too is a tedious long lasting process.
The Committee therefore recommend that the DoPT should frame suitable
guidelines in consultation with the State Government, Ministry of Law and
Justice to resolve these issues and protecting the interests of these
retiring/retired employees.

Reply of the Government

It is reiterated that DoPT instructions provide for timely verification of the

caste/community certificate. As already stated above, instructions have been issued
to the States/UTs and the Ceniral Government Ministries/Departments, from time to
time that where a candidate, belonging to SC and ST, is unable to produce a certificate
from any of the prescribed authorities, he may be appointed provisionally on the basis
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of whatever prima facie proof he is able to produce in support of his claim subject to
his furnishing the prescribed certificate within a reasonable time and if there is genuine
difficulty in his obtaining a certificate, the appointing authority should itself verify his
claims through the District Magistrate concerned. DoPT, vide letter dated 20.3.2007,
have requested the State/UT Governments to issue instructions to the District
Magistrates/District Collectors/Deputy Commissioners of the Districts 1o the effect that
they should ensure at their own level that veracity of the Caste/Community certificate
referred to the district authorities is verified and reported to the appointing authority
within one month of receipt of request from such authority. The State/UT Governments
were also requested to initiate disciplinary proceedings against the officers who defauit
in timely verification of Caste Status.

1.12 It is reiterated that the responsibility for issue and verification of caste certificate
lies with the concerned State/UT Government. Hon'ble Supreme Court, vide its Order
dated 2.9.1994 in the matter of in the matter of Kumari Madhuri Patil vs Addl
Commissioner, has laid down the detailed guidelines for effective verification of the
Caste Certificates by the State Governments. As stated above, DoPT has already
requested the States/UTs to issue instfructions fo the District Magistrates/District
Collectors/Deputy Commissioners of the Districts to the effect that they should ensure
at their own level that veracity of the Caste/Community certificate, referred to the
district authorities, is verified and reported to the appointing authority within one
month of receipt of request from such authority. The State/UT Governments have also
been requested to initiate disciplinary proceedings against the officers who default in
timely verification of Caste Status.

1.13 DoPT, from time to time, has issued policy instructions regarding timely
verification of caste/community certificate to all the Ministries/Departments of the
Government of India. However, in pursuance of the directions given by the
Parliamentary Committee on the Welfare of SC and ST during its sittings on
18.12.2020, DoPT has again issued a letter to all the State/UT Governments on
19.3.2021, with endorsement to all the Central Government Departments/Ministries,
including D/o Public Enterprises, D/o Financial Services and M/o Railways, requesting
all the Central Government Ministries/Departments to ensure strict compliance of the
existing instructions on timely verification of Caste/ Community Certificate.

1.14 Since, the Committee has requested M/o Social Justice and Empowerment to
draft a suitable legislation for streamlining the process of verification, a copy of the
same has been forwarded to M/o Social Justice and Empowerment (copy enclosed as
Annexure 1V,

1.15 D/o Pensions and Pensioners’ Welfare is the nodal Department in respect of
pensionary matters and hence, a copy of the same has been sent to DoP&PW
(Annexure 1). Insofar as the verification of caste certificate is concerned, the replies
given above are reiterated.
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1.16 Pensionary matters are the concern of the D/o Pensions and
Pensioners’ Welfare and a copy of the recommendations has been sent to
DoP&PW (Annexure Il). As regards timely verification of caste certificate, policy
instructions in this regard have been conveyed to all the State/UT Governments
and the Ministries/Departments of the Central Government fromtime to time and
have been reiterated vide letter No. 41034/4/2020-Estt (Res- [) dated 19.3.2021
(Annexure HI). :

Comments of the Committee

1.17 The Committee observe that there have been increasing number of
casesof victimization of SCs and STs in the name of verification of caste
certificate and undue delay in verification of caste certificate. The
Committee, therefore, are of the view that DoPT must sensitize State
Government machinery in way tostreamline the process of verification of
caste certificate in order to get efficacious outcome of caste certificate.
For the purpose DoPT must reiterate its earilier letter dated 23.03.2007
requesting the State/lUT Governments to issue strict instructions fo the
District Magistrates/District Collectors/Deputy Commissioners of the
Districts to ensure that the Caste/Community certificate referred to the
district authorities is verified and reported to the appointing authority
within one month of receipt of request. The Committee also reiterate that
the Limitation Act must also be made applicable to State Caste Scrutiny
Committee in every State to contain long period to verify caste certificate
and avoid relentless stress or to live in fear and experience of traumatic
events that may occur after retirement of the concerned employee.

The Committee also reiterate that the WM/o Social Justice &
Empowerment in consultation with DoPT, Ministry of Law & State
Governments must prepareand bring suitable legislation for introduction
and passing in Parliament to curb menace of false caste certificates.
The Committee would like to know oufcome of this exercise.
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CHAPTERII

Recommendations/Observations which have been accepted by the

Government

Recommendation Si. No.2

2.1 Many atimes it is seen that verification process takes a long time because old
records are not accessible. This especially is the case if verification is being done after
30-35 years of joining of a person. Records who are very old are difficult to access.
Most employees in offices are retired or transferred by then and they are unable to
verify the authenticity of a certificate issued by their predecessors a long time ago . In
this context the Committee would like to quote the following OMs of DoPT

» DoP&T OM No. 230/08/2005-AVD Il dated 25.05.2005 &DoP&T OM no.
36011/3/2005-Estt(Res) dated 08-09-2005.----copy placed at Annexure
A

» CVC Circular No. 98/DSP/9(Part-2) dated 07-03-2016, “Action on
Anonymous /Pseudonymous Complaint copy placed at Annexure B

The above-mentioned OMs and CVC circular clearly stipulate that the verification of
only those employees with ST caste certificates should be done who were appointed
after 1995 under various Ministries/Departments including CPSUs or on initial
appointment /Promotion. Moreover, as per CVC guidelines, no action should be taken
on Anonymous/Pseudonymous Complaints. The Commitiee in view of number of
complaints/representations received desire that DoP&T, being the nodal agency in this
regard may reiterate its circular to all Ministries/Departments and PSUs that pension
benefits and emoluments of SC/ST persons who were appointed before 1995 should
not be withheld in case their caste certificates have not been verified. Also, for those
employees who have been appointed after 1995, the process of verification should be
completed within three months from date of presentation of report of the Committee.
The Committee reiterate that under no circumstances, pension be withheld by any
organization/Department/PSU.

Reply of the Government

2.2  As stated in the reply given against point 1 above, DoPT policy instructions
provides for timely verification of the caste certificate. In fact, DoPT, vide letter No.
36022/1/2007-Estt (Res) dated 20.3.2007, has requestied the State/UT Governments
to issue Instructions to the District Magistrates/District Collectors/Deputy
Commissioners of the districts to the effect that they should ensure at their own level
that veracity of the Caste/Community certificate referred to the district authorities is
verified and reported to the appointing authority within one month of receipt of request
from such authority. The State/UT Governments were also requested fo initiate
disciplinary proceedings against the officers who defauit in timely vetification of Caste
Status. These instructions have been reiterated vide OM dated 19.3.2021 (Annexure
).

Insofar as the OM No. 230/08/2005-AVD I, dated 25.05.2005, regarding
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verification of caste certificate of the employees, belonging to ST category, who were

appointed after 1995, is concerned, it is stated that this OM was issued by DoPT in
pursuance of the Hon'ble Delhi High Court Order dated 12.1.2005 in the CWP No.
5976/2003, in which the Hon'ble Court had directed to verify the ST certificates of
those employees, who had secured employment between 1995 and 2000, and
thereafter take appropriate action in accordance with iaw. [n pursuance thereto, DoPT,
vide OM dated 25.5.2005, had set up a coordinating mechanism under the
chairmanship of Additional Director, CBI, to conduct verification of caste of the
employees who had secured employment on the basis of ST certificate. Thus, the OM
dated 25.5.2005 was only issued to comply with specific directions of Hon’ble Dethi .
High Court and it did not frame any policy regarding verification of caste certificate of
the employees. The palicy in this regard provides that timely and effective verification
of caste stafus is necessary so that the benefit of reservation and other schemes of
concessions etc. go only fo the rightful claimants. It also provides that a
caste/fcommunity of a person may get descheduled after initial appointment and
hence, verification of caste status at every important upturn of employee's career is
also necessary.

The OM No. 36011/3/2005-Estt(Res), dated 09-09-2005, (as referred), while
reiterating DoPT’s instructions that verification of caste status is necessary at every
important upturn of employee's career, also reiterates DoPT's earlier instructions that
the appointing authorities should include a clause in the offer of appointment of the
SC/ST candidates that their appointment is provisional subject to verification of their
caste/community and that if the verification reveals that the claim to belong to SC/ST
is false, their services will be terminated forthwith without assigning any further
reasons and action may be taken under the provisions of the Indian-Panel Code for
production of false certificates. Thus, the OM dated 9.9.2005 is nothing but reiteration
of DoPT instructions regarding verification of caste certificates of the employees.
These instructions have been reiterated vide letter dated 19.3.2021, as mentioned
above. However, D/o Pensions and Pensioners’ Weifare is the nodal Department
insofar as pensionary matters are concemed and a copy of these recommendations
has been forwarded to the DoP&PW (copy at Annexure 11).

Comments of the Committee

2.3 Please See Para 1.9 of Chapter .

Recommendation S.No.3

2.4 The verification process for caste cettificates is usually initiated upon receiving
complaints against a person. Unless the complaint so received prima facie appears to
be genuine, the Committee feel that it should not be entertained.
Pseudonymous/anonymous complaints should not be entertained at all because the
same may be due to malafide intentions. The Committee hence recommend that the
process of verification should be streamiined so that it does not become a tool for
harassing innocent people. While going through the deliberations of the witnesses
called for the sitting of the in September, 2020, December, 2020 and March, 2021,
the Committee observed that most cases of verification of caste certificates are
referred to State Level Scrutiny Committees which are the focal organisation to carry
out the verification process. It has been observed that the State level scrutiny
Committees usually cause inadvertent delay in processing the cases causing extreme
mental harassment and financial difficulties to the retired employees. The Committee
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therefore strongly recommend that working of State level Scrutiny Committees be
streamlined. The Ministry of Personnel, Public Grievances and Pensions(Department
of Pensions and Pensioners Welfare) should bring out clear guidelines which should
be adhered to by all the State Governments/State Level Scrutiny Commiftees. The
verification process should be completed within six months and responsibility should
be fixed for any inordinate delay during the process of the verification of caste

certificate.

- Since such cases are steadily on the rise in almost all organizations and DoPT being
the nodal agency in this regard the Committee recommend that clear guidelines shouid
be issued in covering the following points:-

(i)

(ii)

(iif)

(iv)

v)

(vi)

Initial Verification of caste certificate must be completed at the time of
Interview and joining.

it should be completed by the concemed
Department/Ministry/P SUs/Banks/Autonomous body within six months of
joining the candidate.

The Committee are of the firm view that at any cost, verification of caste
certificate must be certified at least before completion of probation period
of the employees i.e. 02 years of the joining. In case verification of caste
cettificate is completed in to do at the time of interview, joining or before
at least probation period or before than the accountability be fixed on the
person responsible for undue delay caused by the employees concerned.

As per Limitation Act, limit for verification of caste certificate must be given
otherwise purpose of caste certificate would be defeated and there is
every apprehension that power to verify caste certificate wouid be grossly
mis utilized by the officer/staff concerned as is being done presently by
the number of authorities in the State by taking inordinate delay in
verification of caste certificate.

The Limitation Act must also be made applicable to State Caste Scrutiny
Committee in every State to contain them to take unlimited period to verify
caste certificate and caused relentiess stress or to live in fear and
experience traumatic events that may occur after retirement.

The Committee feel that it is ironic that almost all the Ministries,
Department, PSUs, Banks and Autonomous Bodies, SCs and STs are
facing same problem of verification of caste certificate during the joining,
promotion, probation before and after retirement and still nothing concrete
have been done by the DoPT, Ministry of Social Justice and
Empowerment and Department of Tribal Affairs, NCSC and NCST to
resolve their vital issue of livelihood and life. The Committee express its
deep sentiments and dissatisfaction over the working of the concerned
Ministries/Departments etc. to keep their eyes and ear close on this vital
matter. The Committee, therefore, strongly recommend DoPT to sensitize
all the Ministries/Departments/PSUs/Banks and other autonomous bodies
to work speedily by taking in view of the above guidelines received from
the Parliamentary Commitiee on the Welfare of Scheduled Castes and
Scheduled Tribes and unless and until formal guidelines to this effect is
issued by the DoPT in consultation of Ministry of Social Justice and
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{vii)

(viii)

(ix)

Empowerment, Ministry of Tribal Affairs and State Government.

The Committee in view of the foregoing paragraphs and observation have
strongly recommended that Ministry of Social Justice and Empowerment
in consultation with DoPT, Ministry of Law and Justice (Legislative
Department) and State Government must draft a suitabie legislation
keeping in view the observation made by the Parliamentary Committee
and after approval of Cabinet, introduce it in the next Budget Session of
Parliament 2022 to get it passed. The Committee are of the firm view that
after passing of Prevention of false caste certificate Bill by incorporating
suitable provision to protect the interest of the SCs and STs community,
most of the issue of inordinate delay in verification of caste certificate at
the Centre and State level to verify caste certificate and accountability of
the erroneous officer/staff will be fixed automatically.

Pension guidelines to release pension may also be issued for those
whose caste certificates have not been verified till the time of retirement.
SC/ST persons whose parents, grandparents had already got caste
certificate from Competent Authority must allow to get caste certificate in
order to facilitate their wards to take admission in school and get job and
other benefits unless until prima facie case of false certificate declared by
the Revenue Department of the State Government. The Supreme Court
judgment for not verifying the ST caste certificates made before 1995
must be followed in letter and spirit.

For those nearing retirement or retired, if a certificate has been issued by
a competent authority that has not been verified till his retirement due to
the absence of records or any other reasons then verification of caste
certificate at the fag end of retirement would lead to mental, physical and
financial harassment of the retiring person. Moreover, at that stage, it is
not possible to retrieve salary allowances, LTC and medical facilities etc.
extended to them by the Government during their service pericd of 30-40
years. In such a scenario, the Committee feel that it's a grave injustice
and atrocity on SC or ST to stress on verification of their caste certificate
and denial of retirement benefits after working all his prime young life for
an organisation. The last resort in such cases is for the employee to move
court which too is a tedious long lasting process. The Committee therefore
recommend that the DoPT should frame suitable guidelines in
consultation with the State Government, Ministry of Law and Justice to
resolve these issues and protecting the interests of these retiring/retired
employees.

Reply of the Government

It is reiterated that DoPT instructions provide for timely verification of the

caste/community certificate. As already stated above, instructions have been issued
to the States/UTs and the Central Government Ministries/Departments, from time to
time that where a candidate, belonging to SC and ST, is unable to produce a certificate
from any of the prescribed authorities, he may be appointed provisionally on the basis
of whatever prima facie proof he is able to produce in support of his claim subject to
his furnishing the prescribed certificate within a reasonable time and if there is genuine
difficulty in his obtaining a certificate, the appointing authority should itself verify his
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claims through the District Magistrate concerned. DoPT, vide letter dated 20.3.2007,
have requested the State/UT Governments to issue instructions to the District
Magistrates/District Collectors/Deputy Commissioners of the Districts to the effect that
they should ensure at their own level that veracity of the Caste/Community certificate
referred to the district authorities is verified and reported to the appointing authority
within one month of receipt of request from such authority. The State/UT Governments
were also requested to initiate disciplinary proceedings against the officers who default
in timely verification of Caste Status. ' '

2.6 ltis reiterated that the responsibility for issue and verification of caste certificate
lies with the concerned State/UT Government. Hon'ble Supreme Court, vide its Order
dated 2.9.1994 in the maitter of in the matter of Kumari Madhuri Patil vs Addl.
Commissioner, has laid down the detailed guidelines for effective verification of the
Caste Ceriificates by the State Governments. As stated above, DoPT has already
requested the States/UTs to issue instructions to the District Magistrates/District
Collectors/Deputy Commissioners of the Districts to the effect that they should ensure
at their own level that veracity of the Caste/Community certificate, referred to the
district authorities, is verified and reporied to the appointing authority within_one
month of receipt of request from such authority. The State/UT Governments have also
been requested to initiate disciplinary proceedings against the officers who default in
timely verification of Caste Status.

2.7 DoPT, from time to time, has issued policy instructions regarding timely
verification of caste/community certificate to all the Ministries/Departments of the
Government of India. However, in pursuance of the directions given by the
Parliamentary Committee on the Weifare of SC and ST during its sittings on
18.12.2020, DoPT has again issued a letter to all the State/UT Governments on
19.3.2021, with endorsement to all the Central Government Departments/Ministries,
including D/o Public Enterprises, D/o Financial Services and M/o Railways, requesting
all the Central Government Ministries/Departments to ensure strict compliance of the
existing instructions on timely verification of Caste/ Community Certificate.

2.8  Since, the Committee has requested M/o Social Justice and Empowerment to
draft a suitable legislation for streamlining the process of verification, a copy of the
same has been forwarded to M/o Social Justice and Empowerment (copy enclosed as
Annexure V. '

2.9 Dfo Pensions and Pensioners’ Welfare is the nodal Department in respect of
pensionary matiers and hence, a copy of the same has been sent to DoP&PW
Annexure 1). Insofar as the verification of caste certificate is concerned, the replies
given above are reiterated.

2.10 Pensionary matters are the concern of the D/o Pensions and Pensioners’
Welfare and a copy of the recommendations has been sent to DoP&PW (Annexure
). As regards timely verification of caste certificate, policy instructions in this regard
have been conveyed to all the State/lUT Governments and the
ministries/Departments of the Central Government from time to time and have been
reiterated vide letter No. 41034/4/2020-Estt (Res-I) dated 19.3.2021 (Annexure III).

Comments of the Commiitee

2.11 Please see Para No. 1.17 of Chapter I.
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CHAPTER il

Recommendations/Observations which the Committee do not desire to pursue
in the light of the replies received from the Government.

«NIL--




CHAPTER IV

Recommendations/Observations in respect of which replies of the Government
have not been accepted by the Committee and which require reiteration

Recommendation S.No.1

41 The Committee take a very serious view of the allegations levelied by Akhil
Bhartiya Adivasi Vikas Parishad, New Delhi, in its representation to the Committee.
An employee who works for major part of his life for an organisation is denied his rights
to pension for a reason which is not his/her fault. The Committee believes that when
a person is employed in an organisation, it is the duty of the organisation to get all
his/her credentials verified at the time of joining. This includes verification of his/her
caste certificate on the basis of which he/she has obtained employment. if the
organisation carries out the verification process immediately on joining of a person,
then no person can gain employment on the basis of false caste certificate. The
Committee has observed that presently verification of caste certificate is started at the
fag end of the career of the employee. Withholding pension benefits for these persons
is gross harassment of the employee both mental, financial and also physical because
a person nearing retirement is almost a senior citizen with numerous health and family
responsibilities. The Committee believes that the organisation of an employee should
be held responsible for not getting an employee's caste certificate verified at the time
~of joining and keeping it pending for years together. The onus lies with the organisation
and not the employee for this lapse and so in no ways should pension and other
retirement benefits of the employee be withheld for no fault on his/her part. The
Committee strongly feels that this is a modus-operandi employed by the concerned
organisations/PSUs to harass SC/ST employees.

Hence, the Commitiee strongly recommend that DoP&T should issue
guidelines whereby caste certificate of an employee is verified within six months of his
joining the service failing which his certificate should be treated authentic unless
otherwise proved before his/her confirmation. The Committee recommend that DoPT
in coordination with the State Government should make verification of caste
certificate a time bound exercise so that its not used as a tool to harass gullible SC
and ST employees at the time of retirement by any organisations/department/
PSUs/autonomous bodies efc. '

The Ministry of Personnel, Public Grievances and Pensions(Department of
Pensions and - Pensioners Welfare) should issue clear guidelines to all
PSUs/organisations/Public Sector Banks etc. that caste certificate of a person be
verified within six months of joining of a person. The State Level Scrutiny Committee
who has issued the certificate be asked to verify the authenticity of the certificate in a
minimum time of six months or before confirmation of the employees whichever is later
at any cost in case of any reason on state level scrutiny committee is not able fo do i,
it must take extension in writing by recording the reasons thereof but nor more than
six months at any cost.
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Begiy of the Government

4.2  As per the Government of India (Aflocation of Business) Rules, formulation of
policy and co-ordination of matters relating to retirement benefits to Central
Government employees and administration of Central Civil Services (Pension) Rules,
1972, the Central Civil Services (Commutation of Pension) Rules, 1981, the Central
Civil Services (Extraordinary Pension) Rules, 1939; the All India Services (Death-
cum-retirement benefits) Rules, 1958, and any other scheme relating to Central
Government pensioners, is entrusted to the D/o Pension and Pensioners' Welfare
(DoP&PW). In pursuance of directions of the Parliamentary Committee on the
Welfare of SCs and STs conveyed during the meeting held on 18.12.2020 for releasing
the pensioners benefits of the retired ST employees, DoPT, vide its OM dated
12.1.2021 (copy at Annexure 1) had requested DoP&PW to take necessary action in
the matter. Further, a copy of these recommendations has again been forwarded to
that Department for necessary action (copy at Annexure 1)

As regards the verification of caste of a candidate, it is stated that the responsibility for
issue and verification of caste certificate lies with the concerned State/UT
Government. The Hon'bie Supreme Court, vide its Order dated 2.9.1994 in the matter
of Kumari Madhuri Patil vs Addl. Commissioner, has laid down the detailed guidelines
for effective verification of the Caste Certificates of the employees by the State
Government.

DoPT, from time to time, has issued various instructions to the States/UTs and the
Central Government Ministries/Departments for timely verification of the caste
certificate. DoPT instructions dated 31.10.1975 provides that where a candidate
belonging to a SC and ST is unable to produce a certificate from any of the prescribed
authorities, he may be appointed provisionally on the basis of whatever prima facie
proof he is able to produce in support of his claim subject to his furnishing the
prescribed certificate within a reasonable time and if there is genuine difficulty in his
obtaining a certificate, the appointing authority should itself verify his claims through
the District Magistrate concerned. DoPT, vide letter dated 20.3.2007, have requested
the State/UT Governments to issue instructions to the District Magistrates/District
Collectors/Deputy Commissioners of the Districts to the effect that they should ensure
at their own level that veracity of the Caste/Community certificate referred to the district
authorities is verified and reported to the appointing authority within one month of
receipt of request from such authority. The State/UT Governments were also
requested to initiate disciplinary proceedings against the officers who default in timely
verification of Caste Status. In pursuance of the directions given during the sitting of
the Parliamentary Committee on the Welfare of SC and ST on 18.12.2020, DoPT has
again issued a letter to all the State/UT Governments, with endorsement to all the
Central Government Departments/ Ministries, on 19.3.2021 reiterating the instructions
on timely verification of the caste certificate of the employees (copy enclosed as
Annexure HI). :

Comments of the Committee

4.3 Please see Para No. 1.6 of Chapter [.
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CHAPTER YV

Recommendations/Ohservations in respect of which final replies of the
Government have not been received

~NIL--
New Delhi; DR. KIRIT P. SOLANKI
20 December, 2022 Chairperson
Agrahayana, 1944(Saka) _ Committee on the Welfare of

Scheduled Castes and
Scheduled Tribes.
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APPENDIX i
(Vide Para 4 of introduction)

Analysis of action taken by the Government on the recommendations
contained in the Ninth Report (Seventeenth Lok Sabha) of the Committee on
the Welfare of Scheduled Castes and Scheduled Tribes.

1. Total number of recommendations..................ociie 03
2. Recommendations/observations which have been accepted by the

Government (vide recommendations at Sl No. 2 and

Number Percentage tothetotal ........... ... ... ....................6%
3. Recommendations/observation which the Committee do not desire to pursue
in view of the Government replies e e i UL
Number Percentage tothetotal.....................oci i 0%
4, Recommendations/observations in respect of which replies of the

Government have not been accepted by the Committee and which require reiteration

{vide recommendations atSl. Nos. 1),
Number Percentage tothe total...................c.ccoc . 33%
5. Recommendations/observations in respect of which final replies of the

Government have not beenreceived................cccci i ii i NIL



- . | . ANNEXURE-T_
s T File. No.41034/4/2020-Estt.(Res-1)
Government of India -
Ministry of Personnel, Public Grievances and Pensions ﬁ/gf 2o
¥

Department of Personnel & Training t"{

North Block, New Delhi-1
Dated the 12%™ February, 2021

QFFICE MEMORANDUM

Sub:~Parliamentary Commtttee for Welfare of Scheduled Castes and Scheduled
Tribes— Study of Atrocity cases against Schedule Caste and Scheduled
Tribes with respect to implementation of the Prevention of Atrocity:Act,

1989’ - regarding release of retirement benefits to those ST employees
whose caste certificate is pending verification,

The undersigned is directed to refer to Lok Sabha Secretariat OM
No,57/1/1/SCST/2019, dated 11t January, 2021 and the OM No,
38/09(02)/2020 - PRPW(A) (6721) dated 14.1.2021 received from D/o Pension
and Pensioners’ Welfare on the above subject. It is stated that the Lok Sabha
Secretariat, vide its above mentioned OM dated 11,1.2021, has informed that the
Parliamentary Committee on the Welfare of SCs and STs has desired that keeping
in view DoPT OM No. 230/08/2005 ADV.1II dated 25.05.2005 and CVC circular .

dated 7.3.2016, instructions-may be-issued to the Government autﬁorltses that
the pensionary benefits and emoluments of SC/ST employees who were
appointed before 1995 should not be withheld in case their caste certificates have
not been verified and in case of delay, accountability may be fixed. It is stated
that the copy of the above communication from Lok Sabha Secretariat has already
been forwarded to the concerned Division of DoPT. However, insofar as the issue
of pensionary benefits is concerned, Department of Pension and Pensioners
Welfare is the nodal Department. Hence, D/o Pension and Pensioners Welfare
may take necessary action in the matter,

2. This issues with the approval of Addi, Secretary (Estt.).

' %/]/ﬂ'z/}ﬂ?/]

(Sandeep Saxena)
Deputy Secretary to the Government of India

Department of Pension and Pensioners’ Welfare
(Kind Attn: Shri R.C. Sethi, Under Secretary)
Lok Nayak Bhawan, Khan Market, New Delhi-110003.

Copy to: Lok Sabha Secretariat (Kind Attn.: Shri D.R. Shekhar, Jomt Secretary)
10(G/F), Parliament House Annexe, New Delhi = 110001,
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N ANNERURE I
ANNERERE

F.No. 41034/1/2022-Estt (Res)
Government of India
Ministry of Personnel, Public Grievances & Pensions
Department of Personnel and Training

New Delhi, dated the June 3, 2022

COFFICE MEMORANDUM

Subject Action Taken Note (ATHN) on the recommendations of the
Parfiamentary Committee on the Welfare of Scheduled Castes
and Scﬁaduﬁed Tribes on the subject “study of strocity cases
against SC and ST with respect to implementation of the
Pféﬁ%eﬁticn of Atrocities act, 1988 - with special reference to

cases reiateci to wrthheiémg af pen%mnﬁ gnd retirement henefits
of 8C/ST employees

The undersigned is directed to refer to the above cited subject and to
say that Lok Sabha Secretariat vide its OM No. 57/2/1/SCTC/2019 dated
17.12.2021 (cap}? enclosed] has forwarded the recomiendations of the
Parliamentary Committee on the Welfare of Scheduled Castes and Scheduled
Tribes. The Committee has recommended for release of the pension of the
employees belonging to ST category, whose pension has been withheld due to
pendency of their caste verification. Since, the D/o Pension and Pensioners
Welfare (DoP&PW) is the nodal Department in respect of pensionary matters,
the copy of the recommendations is forwarded herewith fo DoP&PW for
necessary action. Reply.on the cother points pertaining to DoPT is being

forwarded to the Lok Sabha Secretariat.
5/

(Abhay Kumar)
Under Secretary to the Government of India

¥Encl.: As above.

To

The D/o Pension and Pensioners Welfare

[Kind Attention : Shri Sh. Sanjiv Narain Mathur, Joint Secretary (Penision)]
R.No. 310, 34 Floor, A Wing,

Lok Nayak Bhawan, New Delhi.
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No. #1034 /4 /2020-Estt (Res-1)
Government of India
I\‘LD.:SUY of Pcr&omél Public Grigvance & Pensions
Department of Persen:nei and Training

North Black, New Delhi
Dated the 19% March, 2021
The Chief Scerelaries of all States & Utilon Térritories
Subject: Tifnely veiification of Caste/Community Certificates - regarding,

&ir;

T8 qerved 'camgon

o I’L 45, staicd‘-r_ha fhe TESpDnbiblhl\' for the issite and werilication of
Chaste: Ceruﬂcate lies svith 1_he goncerned- & State, JUT Government. The Hon'bile
‘ Saprem& Court, vade itsOrder-dated 2.9.1094 i the tnawder of in-the matter
' _;ddi' @ah@mtssmner, has laid dowm the detailed
tion of the Caste Certificates of the empliyees,
n ihe basr-; m fake caste cerlificaie, mey secure

.nments }’Gr tlmely Venﬁcatmﬂ cf 1h=
istances have come 16 notice that the
appomhna auﬁwmu ha’s taken an anduly long iime in getting the <caste
Tatus 03' an - e:rn;plcs’, ee - vcrmea ﬂuoubh the wvacemuj Stazc authmme:.

a*tenﬁon is Invited ‘towards ihe Iollomng mstrucuons of DoP’i‘ in ﬂze mutter

() DoPT OM Wo. 36019/7/1575-Esit (SCT) dated 3L.10.1975 (copy &t
Asinesares]). provides that the candidates belonging to the 8C/8T
categery have 1o produce a Ceriificate in the prescribed form dissued by

{j{;,([ 89 z]




ong of the prescribed au thorities in Sdppori of their claim of belonging
i a SC, 71 ST. Where such a-¢andidate s ‘unable fo produce a Certificate
from any of the presciibed authontt he may he appou‘teﬁ
prowsmnaliy an the basm of whatever pnma facie prom_{ he is able to
produce in support of his claim subject to his fuinishing the
pmsmbed Certificate within a reasonablé time, and if there Is génuine
diffienlty in his obtammg -a Certificate, the ap'}{)mhng authority
should itself wverly his claims ‘through the Distdct Magistraté
concerned.

(i) DoPT OM No. 36011/16/80-Estt {SCT} dated 27.2.1981 {copy at
Annexure-Ti} prowdes that the verification of caste status at every
important upturn of employee’'s caregr is Detessary, as an BC
candidate ‘may lose his status «of 8C .4 he embraces a rehgmn other
than Hinduism and. Silchitm - [D(}P' OM No. 36011 /o[?OC}:»EsLt {Res)
dated 8.9, 20@5;33:(0\?;:3@_5 that an 'S¢ candidate loses-his SC status if He
eiibraces arteligion sther than Hinduism, Sikhism of Buddhism). .

[fiff DoPT, wide ‘létter No. 36022]1{2007 = Eslt [Res) dated 903, 2007
(cogay at Annexure- IH), ‘have requésted - the Btate/UT Governments to
.:SSue . ;nstruc&ons ‘:_to the Dzsmct Mag1si.ratcs/]fms{nct

gllectors/Depy effect “that

t Vﬁ:;acn‘v Tof Lhe'

, , ' i auﬁmrjimt{ A"

verified mﬁé reporied 1o the appumﬁng aui}mnh Wwithin oht mcrﬁh of

receipt of reguest from suelh althority. The Statd fUT. Gox’emmems
were also requested 1o 1m’uaif dlsc;phnary proceedings -against 'Lh

officerswhio defauit in timely verificaiion of Caste’ Qtatus .

{iv} EOPT v;dc lettf:r o, 41034 7242012 ~ Esn {Res} dated 1134, 0012,,

' '__—IV), have. yeiterated the sbove. instructions dated‘ .

: ¥ esﬁng the State -/UT Goyvernments'to igsug instructions -
pice) the con erned ‘district - authorities to ensure. weracity 01’ the.
Caste] Commumty Cértificate veferred to them and chort the'same do
the appointing authority within one shonth of feceipt of Tequest from
such authority. This letter also cpnveys ihe d;rechons of the.
Parhameman* Commiittee at that time .on the. Welfare of 8C5 ahd BTs
ﬂjat the Slate/UT Governmeénts may constitufe - Dlsmct-Lf:vel

" Gommitiee in each DJSUFC-L which “may hold regular meeungs to ensure
timely enﬁca‘bcn af Caste Ceﬁlﬁcatﬁs .

(v_),DmPT OM Ne. 36011/1/2012 Estt {SCT} dated 8.10. rJ’OIS {copy at
Amxmxuei\f”) rertcraies the garlier mstmctwn% on thmely and effecme
verification of -{he Caste: Cerhﬁcate %0 -that the beneﬁt of reservation.
and otheyr S(:heme of coricessions etc. go only 10 the ;nghtful ¢lairants.

{vi} DOPT “lettef No. 86011/1/2012-Bsti- {5CT} datéd 14.3.2016-(copy at
Antiexiire-VI) aadigssed to &l State/UT Governiment again reiterateg
the earlier instructions on verification of Caste Cemﬁcate within a
reasonable Hime,

4. In view of the abowve, all State/UT Governments are again requested
that the abbve-mentiomed instructions may be brought to the notice of 4l
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the concerned officers, and. it may be ensured that the process of caste

verification 1§ comp]eted Wit

‘a Teasonable. {inie; and the comcermned

qppomtmg avihorities are -informed about the veracliy of the Caste
Cestificate of ilie candidates/employees within cne month of the receipt of
stich réquest from Hieeonterned appointing authority.

5.

Te

S ',02" L

This fsénes with the approval of Sacretary {P).
Yours faithfully,
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77wl z e
{Sandeép Savensa)
Depuiy Secretary
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The 3(_(.,1‘{,’{&1’1(38 af a}l ihe Muustn“s/ E_')epanmerats of ihe Cc:wx of Tn.:na

tmnal Camrmswmn FOI Schedufed Castu; ‘S'Cr‘ Flooar,
oY an 3<_ha11 Mar}*ei ch\ i}eihs 110003

9. NIC, BdPT With the mquet.t 1o up]ﬂad ‘the same on the website of the
Dépariment.
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Dgpgrtment of Persobnel & Administrative Reforms QM. No. 36018/7/75-Esti. (SCT)

deted 31gt October, 31975 1o =l Ministries eta

Subjet o—Verificatton of claims of candidatss brlonping 10 Scheduled, Casies end Schicduled Tribes for
putpest of =ppoiniticnl o pusishservices.

The vadersignzd s directed 1o say that candidates belbaging 1o Scheduled Castes 20d Scheduled Tribes
hive o product s sertificais in the prescibed form issued by-one of The preseiibed suthorities in suppent of = ¥

thieir claim of belofging (o 2 Schedujed Casic/Sehedifed ‘Inbt ¥ide Appendix 14 snd 15 pf the Brochim oo
Resereayon for Schednled Casies End Scheduled Tobes 3nservicey, &th editon, In this vonnection aifention of  »
the Ministry of Fipance zic, is also invited 1otz Eontem of the Ministéy of Home Affairs Office Memorandum
New, 13/2/57-8CT(D. dated the 25th May. 1968 and Na 13/2/61-5CT(). dated the ’lﬁﬁ" November. 1961 which pro-
vide thay whert # candidate belonging (o 2 Sehediled Caste and Scheduled Tribe 4c wnsbic to-produce 2 cehifi-
tste from any of e presceibed. authoriiies. he iy be appatiied provisionally pu the basls of whetever prime
facie prool gl :5 gbile 16 produce in spppor of T Auith subiect 1o Bis Turniching the proseribed certificate Within

-
s reasonable Ume: and i ithere Is genuine difliculty in. his obtafiing & conificats. the appointing avthority should 7 N
iteelf verify his claims through ¢he District Meglstrate consrmed. The Instrudtions contained in the sforemen-
tioned Oifice Memorantdum are spein brofght fo the notice of the Ministres, Depotment etc,
. i
Ll “‘i_ .
o
.. - Wl




Depatiment of Personnel & AR, No 35(111;’,.16/80-?:.5![. (SCT) dated 27-2:81

Subjent !—-*le“chedu\hng G cagie of Qched;,ﬂcd Gaste perfon sfier his initfal appoiniment—Quesiion of
vtruﬂcatmn of fostr At ihc Sinte of tiaking. sibsequenl promotions.

i‘eiih n:[cn:rcn 10 ﬁu abgv; suby-cL, Ih: unat "1gn:u i ﬁ;rtamd m seY ﬁmt 1miaﬁc&< ha\*c mm. i Ui

a‘iso hme: to uig noﬂcc ﬁf xh:; G;jv:rnmcnt &kh"rc E p’rson pmf’ssmz 2 n:hgmn m‘n»r 1han zh; Hmdne and
ik d Ca;gc\: vu;:ancy'_ihough the fzet of his belonging 1w &Ry other gz l;pon

_ E.,m 1o clatm-fhe benenits ofbeing Beheduled Castes. Obaisusly.
m-rf.d dut 6 the: appﬂlﬂiiﬂg a.uhsmms 164 serolinising (he caste certificale of fhe person w be
appamt.n' oy ’pmmo'*é

-

k13 ms nmx;‘ :

ecided that dhe appemt_ng ailtnt!ﬁlu:‘» ﬂ\i}uld ?cﬂ!\’ ihr casl_ i h.s of & Sﬂizf'diila’r
: 1‘tin: Hime-nl initial ppbintmént. a:nd

D ; 123 hnﬁ aubn oTt.as:f: FleninE]. mw mpo'mm pr
emp!cy::: § Careey it ncc:':.zsﬂ 50 ?hﬁl the bmf’“ﬂ af: xcs_rvauon Znd other scheine. of cotcessions et

mcam For’ SCfST s‘neuid go SRlY Iht ngu!fu} Ciﬁi""'i&.‘l."\ 568 0ot those who brodme -diceRfided
ﬁn:m ) L e

: : '-‘an: %-t‘q'u-"md 1o brmg iél: &b& 'papmu V410 the Hotice ol 81 grssehicd aad subor-
digste. Q%m ﬁnd ke, . E

\
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No.36022/172007-Estt.(Res)
Goveramént of India
Mﬁmstry of Personml Public Grié""ancus & Pensions
Deparyment of Persornel & Training

faw

= New Delhi, dated: the 20" March, 2007

To
The Chief Seafctarzes ef all ;
States/Union Temteme&
S’?H,Ej‘ec‘;: Varif c?txcm Gf clmms of candidaws o belong to
Scheduled. Caszes, ‘%chcduled Tz:be~< and Other
Backward Glasses:
#%’x
Sir,
It hids been brought to' e notxc» of this Department that some
candidates [fhanage: 0. fecure emplmment finder fhe Government

against the 1‘acanc;es feserved for SCy/STS/OBCs on the basis of
fa%Se]forged cadte/ commuwiity certifivatss. T is « serious matter

whith can -only b ’tac}df,d Seith the waperai;nr of the Siate
Gmfefmr\ents

.2, Instractions issued: by 3h 5 Dﬂpaﬁmﬁnz require e appointing
suthoritiss o verify the caste statusof SCIST/OBC candidates at the

time of inmitial appomtrmnt A&:cemmg%},, the concemed appointing
atithoritids, at the tme of inftial appointment of SC/ST/OBC
candidaras awaﬂct vacancies reserv ed for them, .make & request fo the
concemﬁd disfrict zamhormm 10 cﬂmf} the veracity of
caste!cammum@ certificate pmduced by the ¢andidate. Mauy atime; .
the district authoritiés take ‘unduly Io";g fime to respond. Where

verification is not ¢ompléted jn time, the candidates aré given
appointient on provisiona! basis penéme verification of their caste
status.  Sothe candidates continue o hold the post on the basis of
false/forged oertificates in the absence of proper response from district
authorities. . Chances of coltusion of the canmchte Wwith some
: LﬁScmpulous emyployee(s) at the distriet level cannot also be ruled out.

-




: ('mcjphrmrv r*rd .ce:cfmc’s m'l '{*

: deﬁ;&

& of ﬁccr: \\*’hn dr-f” m”t

iy r;melv tcﬂﬁf‘tﬁcﬁ of cmtc ahmc . mc‘n :."1‘:-:‘: Or Tgsie 1*1!**0 '

coriificates,

Taures fithfully
M

{R. Ramantifatn)
Jaint Seerekary




NonaJ (4% 32 012-F et (Res. ;
Guvernment of Indig
Minfsiry of fPersumngl, Public Grievances and Penvions
Depuartment of Persanuel and Treining

North Block, New Delhi-1]1000)]

Dateel the 17 April, 2012
To e "

. PRI o +
PRETPE gras -

The Chief Secrefaries of all the States’ K
Union Territories. :

&
. % . -y r - P b & + g ﬁ'
Subject: - Verification of caste cerfificates by Disteiet authorijies.

- .ow £ .
L3 W e &

‘, > . W' o ). ‘*\15‘
'!.‘SL, LI Lo R E

Aﬂent_on is drawdi fo Dﬁpaﬂmmi of Personne! and Irammg H
. .1=m No. asozo;moohm {Rec 3 ,damd 20”’ Mamh 20@7 whcreby the

Mn}mﬂ 1

i SC s are prcventﬁd Imm secufmg jcbr:
_mes.nt ‘for SCs!“ITs/C}BCQ b} producmg felse certificate, They were glso -
advised Yo’ issut insttuctions ¥ Wids repard to the corcerned Dismct
Magistrtes/ District Callectors! })eputy Commissiongrs of the disriet o
ensure-at their own Jevel that Verssity Qf the casie/ community certificaie

refergd do e distieh suthordies Is ified. 2nd rcpczted 0. the.
appmntm m.:{hmm\ Asithin -ong month 6] receipl of reguest from :mch

- #egntipnity.  Theywere furthar feguesied thai dismpimm}r pmceedmgs mey |
bt mmat{-:d sgainst officers who defenit in tmely verification of vase

- status"in such ceses or issue false. perfificates fo Tule dut conusm

. bEween oandidates ho}dmg false; forgea cemf cale and cmplovees at ﬂae
- éxstncf }ew;] or’ SLb‘—d}StrJC! fevel,

L ¥
v

r

-,

2. Rcvenﬂy dhe Parhmn“nwry Committee. -on ‘the Welfare of _
" Scheduled Castes and Schetuled Trives 61 the Ministry of R,azlwa} iy its

28" Repor: (14" Lok Sabha) oni-the mb}ec{ -of false-caste certificates had,
mier»aha, obsewed 8 unde; -

t

— 34~




“The Rnvers edzke vp the pitier of pending faso
ST L ' s L’...ug-f-l Lollecior winh 4x
hinisey 67 : vancew ang Penslons vl are du
éadre gonlioling Jvhmsm averthy Collecton ano 1o ensure i ali
the Sizte  Governmenis- ‘xmkia i wpopriste Bistfel Level

Copy1o: ~

\:L

s
L

>

3

@ ‘mmmce Dl IZ‘ hse“‘r. dis

'Es_naruaem of, Finantial |
Parliament Street, ?\cw Delhi-1 10007, .,

13)@& ; aud M *mm{ them o

, fi._v eld- .f fo; wE0] plf\p‘f‘ LC or 1o ’naicm‘;
-‘iw such Comitiitlee”

=

i Co;ieutozs "D pm‘;
-\sehf,s ﬁle ﬁmaﬂs of I}m car»dm:ztc
g ih fhz: b neﬁss o;

{‘S_hﬁa{a'n Kuimar Srivagtava)
“Under Secréfary 1o the Government of {ndie

Tele. No. 2309
5

i Mlnlsmcsfl)cparnnems of Govemment ﬁ-;’l' dia. .
vervices, Jegvan Deep Bu Iéinﬂ,

Dﬂpan'me‘lt 6f Leonomic Affa nrs, Ministry of Finance, New
Deihi. : e e

._-—n;u.—v——m-—__-j—‘ﬁm

JC‘"\’Z h.sz.
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No.36011/12012-Estt. (Res )
Government of India
Ministry of Persormel, Public Grievances and Pensioris
Department of Personne] and Trairing
Establishment Reservation - I Section

Noritk Block, NE}# Delhi-110 0G1
Dated the & Geiober, 2015.

OFFICE MEMORANDUM

Subhject: Reiterstion  of the msiruetmns on ‘verifieation of claims of candidsates

belenging to Scheduled Castes, Scheduled Tribes sad Other Bisckward
. Clzsses for purpose of appom{ment to postsiserviess.

The andersigned is directed o say that 23 per &xtant msh‘ucnons where @
cand;dats belongirtg to 2 Seheduled Casic (SC), Scheduled Tribe (ST) end Other
ackward Classes (OBC) is nnable fo produce 2 cerfificate from ‘any of the prescn’bcd
&uthontses he/she may be app{)misd pmvzsmnaﬂy an the basis of Whatever ‘prima-facie
proof he/she is able o produce in suppori of ms!hi:r claun Sﬁbjéﬂt 10 hm‘hcr Furnishing
the prescribed ctrtx_n e within.a. masonablle tzm “Instructions-have been issued Vide
BoFT’s letter No: SéOZZ/leOW-Esﬁ ARes.y dated ‘.20()7 toflie Chief Secretanes of 4ll
States/UTs for- sﬁrf:amimmg the -gystem wf ‘verification «of teste gertificates 'sb, that
uiiseripulous non-SC/ST/OBC ‘persons afe. prew:nt&d from secuting Jjobs' meant for
SCs/STR/OBCs by pmducmg fﬁlse Camﬁcates szely and Ef‘fecme verifieation of caste

sigfus is NECESSATY S0 ﬂlﬂt the bencfit of teservetion and other schéme of concessions gic.
go only to the nghtftﬂ Glaiments.

2, In this rcgard attention is iovited to the instructions contained in the fcl lowing

Office McmomnﬁJC}réem jssued. by -this Department from fime to time, A copy each of
the Office Mernorarida 1s entlosedi~

)  OMNo 35919f?135-ﬁsu (SCT) dated 310.1975
() OM No. 36011716/80 — Estt. (SCT)-dated 27:02.1981
@) OM No, 36011/3/2005-Estl. (Res.) dated 09.09.2005
(iv) @M No. 36012/6/88-EstL(SCT) dated 24.14;1990 E

3

aforesaid mstmcimns, ‘the eppcmtmcm's nf the eandidates- be!ongmg HY SC!ST!OBCd
communities.are with-field/delayed dueto pending caste centificates verification.

conid/-

3
M

— Y-

I,nstances have heen br@ughi 0 the notice of this Dcpartment tha{ despm the oo




.zk

“‘,-_:-therafo:e _:rmyerated that n ﬂ'&&:&il‘[uaﬁﬂﬂ wherc # candidazs bslongmn w oz

5. Al Ministies! Deparimenis are requeate,d 1o brmg the contents of this O.M. to the
notce. ra; fail camemed

G, e

{G. Brinivassn)
E‘epn‘tj Se retary to the Government of India
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Ko, 38011/1/2012-Est (Res.)
Government of Indis
Ministry of Personngl, Public Grievances end Pensicns
Department of Personne] and Training
Esfablishment Reservation - | Section

Rk

Korth Blogk, New Delhi={10 001 -

Dated March 14, 2018
To, |
The Chisf Becretaries of 2l States/UTs

b

Subiect: Reiteration of ihe “instrusfions on Stieamlining the procedure for

verification of clalms of gandidates bg‘}oﬂgir}g to ‘Scheduled Casies,
Scheduled Tribes afd Ofhér ‘BBckward Classes for pufpose of
appoinlment o posts/senvices - regarding

pMadam/Sle,

i arny directed to referto this Depariment's fetter no. 36022/1/2007+Esk. (Res.)
daled 20032007 addressed 1o Chisf Sacretdries of ll Sfates/liTs {tapy enclosed)
regarding  stieamiining of the. process for verification of dlaims of randidates
‘belonging to Scheduled Casfes: {8G8), Sehieduled Tribes 18Ts) ang Qther Batkward
Olasses (Q 3Cs): -t Was uiso requested ( ‘s'issue 4 tfeuctions. to. District
Magxstrai&smlstnct Gollectors! Deputv Commlssmeis fo €nsure at their own leve!
the veracily of caste getiificates so thet uascrupuéods fglole™ SCIST;GBC persons are
prevented from $etifing Jobs meant for SCs/STSIOBSs by prooucﬁng false
sertificates.

2, - Owing o tﬁfﬁcuﬁles fated by cancﬂdates be*orgmg fo these fesérved
commuritbes in varous states in’ secunng employmeni due to delays in obtaining
caste cerilficates, this DEpartrnent ude an Office Memorandum of even number
dated 0B40.2015, has T8-Herated 1he Enstrm:tmns ‘on providing prowszonai
appouitment -fo such resewed categsry tandidaies who -are unable to-obtain an
appropriste casle ceHfy cate in Aivie. It has bien Teileratad therein that where a
cahdidate befongmu {0 a8 Scﬁéduied Casie, Scheduied Trbs: f Oiher Backwwd
Class is unabléto produce & cer%:ﬁt:aie from dny of the prescnbed sufhorifies helshe
may be appointed provisionally on e basis of whatéver pnma-facie prodf helshe s
able fo -produce in support of ‘hisher olaim, stbject o hisiher f"urmshmg the
prescribed wariificate withina reasonable time, ! there is, gsnuine d;fﬁcu!ty in fisfhier
obtaining & ceflificats, the. ‘appointing atithority -should itseff vertfy higther laim

thraugh the ﬁlsinci MMagistrate -concerned. A topy of the 1O is enclosed for
refersnce-and pertsal.

— 287
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3. 1n nrdef te ersure ihat the canduéaies belongmg 10 resarvea t:a{ecenes do non

n*tr chons issu, _ _the ..Eaneérﬁéﬁiéuihqriii' 'iﬁ ihé ileh‘ af t;‘ae morementfana&
leter :iazers 20:03.2007 may ‘be re;teraied for Informationicompliance of &l
concemed,

4, itis also advised ﬁﬁai in wider 10 discowrage- unscrupulous -activities, Btate
Governments/UTS may consider issue of 2p pproprigte ‘instructions for initiating
disciplinary praceedings: bgainst fhe sivant sificers who default in timely verification
&f caste corfificates 6 who isstie false. cerificates.

Enolas dbove
Yours faithiufly,

(C Erintvasan)
Depity Secretary 10 the Government of India

Copy o

Jgﬁ,'ﬁli},,ﬂ@?—rwﬁo? placing it orthe websie gf this Department for information of al
soncemed.







F.No. 41034/1/2022-Estt (Res) F\/\W EXURE 1

Governiment of India

Ministry of Personnel, Public Grievances & Pensions
Department of Personnel and Training

New Delhi, dated the June 3, 2022

OFFICE MEMORAKDURB

Subject: Action Taken Fote (ATH) on the recommendations of the
Parliamentary Committee on the Welfare of Scheduled Cagtes
and Scheduled Tribes on the subject “study of atrocity cases
against SC and ST with respect to implementation of the
Prevention of Atrocities act, 1989 ~ with special reference to

cases related to withholding of pensions and retirement henefits
of 8C/ET employees

The undersigned is directed to say that Lok Sabha Secretariat vide its
OM No. 57/2/1/SCTC/2019 dated 17.12.2021 (copy enclosed) has
forwarded the recommendations of the Parliamentary Committee on the
- Welfare of Scheduled Castes and Scheduled Tribes. The Committee has
recormmended for release of the pension of the employees belonging to ST
category, whose pension has been withheld due to pendency of their caste
verification. Point No. 3 {vii) of the recommendations contains directions for
Ministry of Social Justice and Empowerment for framing of a suitable
legislation for streamlining of the process of verification of caste certificate in
consultation with DoPT, Ministiy of Law and Justice (Legislative Department]
and State Government. Accordingly, a copy. of the recommendations is
forwarded herewith to MSJE for necessary action. Reply on the other points
pertaining to DoPT is being forwarded to the Lok Sabha Secretariat.

Encl.: As above.
' (Abhay Kumar)
Under Secretary to the Government of India

To

The D/o Social Justice and Empowerment

[Kind Attention :Ms. Kalyani Chadha, JS (Scheduled Castes Division-Bj]
R.No. 613, 6tFloor, A Wing,
Shastri Bhawan, New Delhi.

— Yo—






